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REPORT DATED 12.02.2025 OF TELANGANA POLLUTION CONTROL BOARD IN OA
No.97 OF 2021 FILED BY SRI RAVULA LINGA SWAMY, S/0.YADAIAH & OTHERS
OF ANTHAMMAGUDEM  VILLAGE, POCHAMPALLY MANDAL, YADADRI
BHUVANAGIRI DISTRICT.

It is to submit that Sri. Ravula Lingaswamy, R/o.Yadadri Bhuvanagiri District & others has
filed an OA No. 97 of 2021 before the Hon'ble NGT, Chennai on pollution due to M/s. Hazelo
Labs (P) Ltd., Anthammagudem (V), Yadadri District.

Earlier, the Board filed a report dated latest on 06.12.2024 before the Hon'ble NGT, Chennai
submitting the details of Environmental Compensation (EC) imposed and part payments
made by the industries. The Hon'ble NGT during the hearing held on 28.01.2025 has taken
on record the report filed by the Board and directed the Respondent Board to inspect the 6
Respondent industry i.e., M/s. Hazelo Lab Private Limited, (Formerly M/s. Venlar Labs (P)
Ltd) and file a Compliance report on directions issued by the Board.

In this regard, it is to submit that earlier the External Experts Committee formed by the
Board in coordination with the Board officials inspected the 6™ respondent industry i.e., M/s.
Hazelo Lab Private Limited, (Formerly M/s. Venlar Labs (P) Ltd) on 22.11.2024, 03.12.2024
& 23.12.2024. Also the Board officials again inspected the industry on 03.02.2025 &
08.02.2025, The details of the industry are submitted as follows:

1. M/s. Hazelo Lab Private Limited, (Formerly M/s. Venlar Labs (P) Ltd) is located at
Dhotigudem (V), Pochampally (M), Yadadri Bhuvangiri District. The industry is
engaged in manufacturing of Bulk Drugs & Intermediates with the investment of
Rs.52.97 Cr.

2. The industry has obtained Consent For Operation (CFO) from the Board vide order
dt: 01.09.2022 which is valid up to 31.01.2027 Copy of the same is enclosed as
Annexure-I.

3. Ambient Air Quality (AAQ) Measures taken by the industry:

A. The industry has provided following scrubbers with online pH meters:
i. Production block — A:
2 stage scrubber. Activated charcoal bed and sub cooler condenser not

provided.
ii. Production block — A (extension):

2 stage scrubber. Activated charcoal bed and sub cooler condenser not

provided.



Vi.

vii.

viii.

X.

Xi.

Xil.

xiii.

e

Production block — B:

Dismantled.

. Production block — C:

2 x 2 stage scrubbers. Activated charcoal bed provided and sub cooler
condenser not provided.
Production block — D1 & D2:

2 x 2 stage scrubbers. Activated charcoal bed and sub cooler condenser not
provided.
Production block — E:

Hydrogenation block.
Production block — F:

3 Nos double stage scrubbers provided, but not provided activated charcoal
bed and sub cooler condensers.

Production block — G:

2 Nos double stage scrubbers provided and 1 Nos single stage scrubbers, but

not provided activated charcoal bed and sub cooler condensers.

. Production block — H:

1 Nos double stage scrubbers provided, but not provided activated charcoal
bed and sub cooler condensers.

ATFD:

2 stage scrubber. Activated charcoal bed provided and sub cooler condenser
not provided.

Stripper & vaccum tub:

2 stage scrubber. Activated charcoal bed and sub cooler condenser not
provided.

HTDS & stripper fed tank:
1 stage scrubber. Activated charcoal bed and sub cooler condenser not

provided.

HCI tank:
1 stage scrubber. Activated charcoal bed and sub cooler condenser not

provided.

. The industry has provided online VOC analyzer and connected the same to
TGPCB server,
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C. The industry has boilers of capacity 1X4 TPH & 1x12 TPH and provided MDC
followed by Bag filter as Air Pollution Control Equipment followed by common
stack of height 30 mtrs.

. Zero Liquid Discharge (ZLD) Systems installed details:

i. Earlier during inspection of CPCB team, the industry was operating old ZLD

system, now the same was dismantled and removed.

ii. Now, the industry is operating new Zero Liquid Discharge (ZLD) system for
treatment of effluent. The system consists of: MEE (5 stage) — 250 KLD, ATFD —
30 mtr.sq, 3 stage RO — 250 KLD, Old RO system — 100 KLD, HTDS Equalization
tank — 450 KL, Stripper Feed Tank — 2X 150 KL, LTDS Equalization Tank — 210
KL, Bio-Feed Tank — 210 KL, Aeration Tank-1 — 3000 KL, Aeration Tank-2 — 750
KL.

iii. The industry has provided online connectivity for CPCB & TGPCB servers for MEE
condensate, HTDS, LTDS flow meters and cameras at gate and RO permeate.

. As per the directions of the Board, the industry has paid total Environmental
Compensation (EC) amount of Rs. 77,70,000/- i.e., 100% of EC amount levied.

. The Board has reviewed the industry before Task Force Committee by giving hearing
opportunity to industry during hearing held on 18.10.2024 and issued latest
directions to the industry on 23.10.2024. Copy of the same is enclosed as

Annexure-II.

. During inspection on 25.11.2024, the Board officials collected stage wise samples
from Zero Liquid Discharge (ZLD) unit. As per the analysis reports dt.02.12.2024, the
values of certain parameters are exceeding the Board's prescribed standards. Copy

of the same is enclosed as Annexure —III.

. The Board officials, during inspection of industry observed certain non-compliances
of directions & conditions stipulated in CFO issued by the Board. The compliance
status of directions order dt. 23.10.2024 is enclosed as Annexure — IV and
compliance of conditions in CFO order dt. 01.09.2022 compliance status as

Annexure - V.
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It is to submit that, the Respondent Board will review the industry before Task Force
Committee regarding non-compliances observed during inspections for taking necessary
action and Board will also examine the representation submitted by the industry before Task
Force committee.

It is to further submit that the Respondent Board will regularly monitor the industry for

environmental compliance and will adhere to any directions issued by the Hon'ble NGT.

Place: Nalgonda
Date: 12-02-2025

ENVIRON ENGINEER
=T IRMENTAL ENGINEER
Telungnes Pollution Control Board,

Regienal Offica, Nalgonda.
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B o SANATHNAGAR, HYDERABAD - 500 018 Website: tspcb.cgg.gov.in
|
CONSENT & HWA ORDER (EXPANSION — PHASE-])
RED CATEGORY
Consent Order No: 220523957956 Date : 01.09.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effiuents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and amendments
thereof, Operation of the plant under section 21/22 of Air (Prevention & Control of Pollulion) Act
1981 and amendments thereof and Authorisation / Renewal of Authorisation under Rule 6 of the
Hazardous Wastes (Management, Handling & Transboundary, Movement) Rules 2016 &
Amendments thereof).

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Contral of
Pollution) Act, 1974, under section 21/22 of Air (Prevention & Control of Pollution) Act 1981 and
amendments thereof, and Authorisation under the provisions of HW (MH & TM) Rules, 2016
(hereinafter referred to as ‘the Acts’, "the Rules’) and amendments thereof and the rules and
orders made there under to M/s. Hazelo Lab Pvt Lid., (Formerly M/s Venlar Labs (P) Ltd,)
Dhotigudem (V), Pochampally (M), Yadadri Bhuvanagiri Disfrict (hereinafter referred to as
‘the Applicant /industry’) and the industry is authorized to operate the industrial plant to discharge
the Effluents from the outlets and the quantity of Emissions per hour from the chimneys, by
operating pollution control equipment, as detailed below,

i) Out lets for discharge of Effluents (Phase-l):

Outlet | Description of outlet | Max daily Point of Disposal
No. discharge
in KLD

1 HTDS Effluents: 59.8 » 8hall be stripped off for organics
(Process — 44 KLD + recovery.
Washings - 3.5 KLD » Stripper condensate to distillate for
+ RO/DM plant separation of organic compounds
Rejects - 7 KLD + followed by disposal to cement
Scrubber effluent — plants for co-processing & distilled
5.3 KLD) effluents shall be routed to LTDS

treatment system.

» Stripped effluents for forced
evaporation in MEE followed by
ATFD

» GCondensate from MEE & ATFD
shall be routed to LTDS treatment

system.
¥» ATFD Salts to TSDF.

2. LTDS Effluents: 29.5 » LTDS  effluents along  with
(Cooling bleed off — condensate of MEE & ATFD shall
21 KLD + Boiler blow be treated in Biological ETP
down — 5.3 KLD + followed by filtration in RO Plant.
Domestic effluents — » RO Permeate water to
3.2 KLLD) boiler/cocling tower makeup

» RO Rejects to MEE

Total: | 89.3 KLD

ii) Emissions from chimneys({Phase-l):

Chimney Description of Chimney
No.
K| Attached to Coal fired Boiler of capacity 1 x4 TPH
2 Altached to Coal fired Boiler of capacity 1 x 12 TPH
3 Attached to Thermic Fluid Heater — 1 x 1 Lakh Keal/hr & 1 x 2
Lakh Keal/hr.
4 Attached to process emissions
3 Attached to D.G. Set of capacity 1 x 250 kVA & 2 x 1500 KVA
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Anexer iy

— TELANGANA POLLUTION CONTROL BOARD Phone: 040-23887586]
== Fax: 040-23815631
S=—-— | PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE

e SANATHNAGAR, HYDERABAD - 500 018. Website:tspcb.cag.gov.in

BY REGD. POST WITH ACK. DUE

WATER (PREVENTION AND CONTROL OF POLLUTION) ACT, 1874
AS AMENDED BY ACT 53 OF 1988

Order No.NLG-44/TGPCB/TF/HO/2024- 18] Ks_ﬁ Date:23.10.2024

Sub: TGPCB - M/s. Hazelo Lab Private Limited, (Formerly M/s. Venlar
Labs (P) Ltd), Dhotigudem (V), Pochampally (M), Yadadri
Bhuvangiri ‘District - Water (Prevention and Control of Pollution) Act,
1974 (as amended by Act 53 of 1988) - DIRECTIONS - ISSUED - Reg.

Ref: 1. O.A.No. 97 of 2021 before the Hon'ble NGT, Chennai filed by

Sri Ravula Linga Swamy, S/o. Yadaiah and Others of Anthammagudem

| Village against M/s. Hazelo Lab Pvt. Ltd.

CFO&HWA Order dated: 01.09.2022.

Directions Orders issued on 03.02.2022,

| CPCB Letter  No.F.No.B- 29016/04/06/IPC—I/438 Dt.19.09.2022,

' received on 13.10.2022 /28.10.2022.

.| Hon'ble NGT, (SZ), Chennai Orders dated 31.10.2022 in O.A.N0.97 of

2021,

. Directions Orders issued on 06.12.2022.

. Hon'ble NGT, Chennai Order dated: 17.01.2023.

. EPTRI, Hyderabad Study report dt.24.04.2023.

. Directions issued on 21.06.2023 for Levying of Environmental

Compensation.

10.Directions jissued on 13.09.2023 & 03.01.2024.

11.An IA No: 02 of 2023 praying to review the order dated 07.08.2023
passed by the Hon’ble High Court in W.P. N0.20623 of 2023.

12.WP No0.23690 of 2023 in the Hon’ble ngh "Court filed by Sri Gummi
Narender Reddy.

13.Hon’ble NGT, (5Z), Chennai Orders dated ‘05.04.2024 in O.A.N0.97 of
2021.

14.Directions vide order No. NLG-44/TGPCB/TF/HO/2024-651, Dt.
20.07.2024. '

15.Complaints received from the residents of Anthammagudem &
Dothigudem villages.

16.Telephonic complaints received from the Hon’ble MP, Bhongir and the
Hon'ble MLA, Bhongir.

17.Joint inspection of the industry by the Hon'ble MP, Bhongiri, the Hon'ble
MLA, Bhongir, the District Collector, Yadadri Bhongir district and RO
Nalgonda officials on 22.08.2024.

18.Inspection of the industry by the RO-Nalgonda Officials on 23.08.2024.

19.Hearing held on 18.10.2024.

Hok Wk

1. WHEREAS, you are operating the industry at Sy.No.238, Dhotigudem (V),
Pochampally (M), Yadadri Bhuvnagiri District and involved in manufacturing of Bulk
Drugs & Intermediates.

2. WHEREAS, vide reference 1% cited, Sri Ravula Linga Swamy, S/o. Yadaiah and
Others of Anthammagudem Village, Pochampally Mandal, Yadadri Bhuvanagiri
District filed O.A.No. 97 of 2021 in the Hon'ble National Green Tribunal (NGT),
Southern Zone, Chennai against the pollutien problems caused by M/s. Hazelo Lab
Pvt Ltd., Sy.Nos. 240, 242, 247, 248 & 249, Dhotigudem (V), Pochampally (M),
Yadadri Bhuvanagiri District and expansion of the unit without obtaining permission.

3. WHEREAS, vide reference 2™ cited, the Board issued CFO&HWA to your industry on
01.09.2022 for expansién under phase-I with a validity period up to 31.03.2027.

4, WHEREAS, vide reference 3™ cited, the Board issued certain directions to the
industry on 03.02.2022 in connection with complaints.



™

WHEREAS, vide reference 4™ cited, CPCB issued following directions. to the Board
vide letter dated 19.09.2022 In connection with O.A No.97 of 2021 filed by Sri
Ravula Linga Swamy, S/o. Yadaiah and Others, Anthammagudem Village,
Pochampally Mandal, Yadadn Bhuvariagiri District before Hon'ble NGT{SZ), Chennai:

i. Telangana State Pollutlon Contral Board (TSPCB) s*ball direct M/s. Hazelo. Labs
Pyt Ltd' and other seven pharmaceutical mclUSl:r;es “n 'the area to submit time
bound attiott plan for decontaminatioh of soil, coet;:ol of :6dour nuisance & ¥OC
emission anhgd achievement of ZLD.

ii. TSPCB shall perodically review lmplementatmn or’ the action: plan of all the
ynits & regularly monitor VOCs in ambient air to ensure thie effective
implementation.

iii. TSPCB. shall get the study done in: a fime: bound manner ta determine the
" .extent’ of damage of soil; if any, and to provide: the suitable remediation
- measures for effective crop. growth.

WHEREAS, vide reference 5™ cited, the Hon'ble NGT vide. Order dated 31. 10 2022
~issued. following directions te. the Board to implement the dlret:trpns .given by the

CPCB to the Board and also to assess the compensation for the: alleged deliberate
yiolations by the industries:-

i, The CPCB has requested the Telangan‘a State Pollution Control Board .

(TSPCB) to direct all the Pharmaceutical industries in the area fo submit
the time bound actlon plan for removal of contaminated sediments/soil
and control of*VOC emission in ambient -air as.well as adequate: pellution
control. measures to achieve ZLD. The Telangana State Pollution €optrol
Board (TSPCBl was also directed to penedtcaﬂy review their action plan
and monitor the VQAC. in the area to.ensure the gffective:implementation.

ii. The Telangana State Pollutier Control Board (TSPCB) to visit the industrial
area referred above and implement the directions given by the €PCB in
this regard and also assess the cornpensation for the alleged deliberate
vialations fouind i the report.

iii. The Telangana State Pol]utlon Control Board (TSPCB) also has to ensure
that these industries maintain the Ambient Air Quality (AAQ) and have

. adequaté control measures to achisve the ZLD. When these
Pharmaceutical industries are capable of achigving the ZLD, why no actiom
has been teken by the Telapgana Statée Pollution: Control Board (TSPCB}
for siich vidkatisns till today has also to.be reported,

WHEREAS, vide reference 6™ cited, the Board issiied further certain additional
dlrectwns to your mdustry on 06.12.2022. -

WHEREAS, Vide reference 70 cited, the Hon'ble’ NGT, Chennai vide Order dated
17.01.2023 in 0.A No. 97.0f 2021, Issued following directlons to the TSPCB:+

i Weweuld direct. the Telangana State Pollution Control Board to join. hiands with

the accredited testmg labs, If need be, to expedjte the proeess ko collect the * -

soil, water and plant soil samples in 5urround|ng Irrdustnes and effluent flow as
per standard norms.

il. The CPCB observed that the ETP provided by the unit for treating LTDS and
HTDS -effluent: is not adequate for meeting the ZLD System. Hence, the ETP
shall be revamped for effective performance.

iii. At the time of the CPCH committes visit, the unit’s production levels are 50%:
only and the generated effluents quantity was 4 KLD including both the HTDS
and LTDS against the permitted HTDS-quan(tity.: :of 4,52 KLD-and LTDS quantity .
of 3.5 KLD, Hence, the existing ZLD system is adequate ‘to treat the effluents
generated: However, the industry has installed @ new Zero. Liquid Discharge
Systemn with & capacity of 200 KLD in place of the existing: system to treat
HTDS and LTDS efflient under Phase - L.

iv. ‘We direct the Telangana State Pollution Contro] Board to furnish the recordings
at-least; from December 2022 till date as to the MEE condensate, HTDS and
LTDS. which are. connected online, Let the report also contain the: water
balance; material balance data and energy audit conducted ta ascertain

-whether the: eff[uen'ts are “treated in the manner suggested

B
a



v. The industry was directed to subrrut a time bound action plan w1thm three.
days faki decontamlnatrorr 6f-soll, control-of odaiir nuisarce and VOC emission.
and achlevement of ZLD & CPCB‘direc“tlaf Ldated 19.09.2022.

The adstlunal report that may be '_ﬂled by'tl-re; “1angana SPCB should also
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14.

15,

14,

18,

18. -

“to, prepare the case on the aforesaid aspect and to address this Court-on the next
daté of hearing.. '

However, learned S:t-‘éhding Counsel for TSPGCB supmits that action on’ the
representations submitted by the petitioners from timejto time has been taken. He,
however, prays for andiis granted two (02) weeks time:to enable him ito file status
report”. " =

Ve

"WHEREAS;. vide reference 13" cited, during hearing on 05.04.2023, the Hen'ble NGT

taken on record the reports and issued following, order:

“Today, the réports of thé Telangana State Pollution Control Board
(TSPCB) and. the Department of Agriculture are filed.’

To resolve the quantum of compensation before the Telangana State

- Paflution Control .Board. (TSPCB), the lgarried Semior Advocate appearing for the

Project Proponent seeks short atcommodation. e

&

'WHEREAS, vide reference 14™ cited; the Board Issued certain directions to the

industry on 20.07.2024 to comply with.

WHEREAS, the industry has paid an ameunt of R<.77.80,000/-towards Envirpnmental
Compensation in phased manner f.e. (¢i) Pald part payment Rs.19,45,000/-6n
23,12.2023 (ii) another part payment of Rs. 19,45,000/-on 16.02.2024 and (iii) paid
remaining payment of Rsi38,90,000/-on 18.07.2024). 1

WHEREAS, vide reference 15™ & 16 cited, the .B&érd is recelving -complaints
regularly. from the residents of Anthammagudem Village, Dothigudem villages for

_causing odour nuisance"and water pollution. The Board also received telephonic

complaints from the Hon'ble MP, and the Hon'ble MLA, Bhuvanagir. The main

- allegation is the industries in. the Dhotigudern industrial cluster js causing odaur

nuisance, discharging -effluerits iltegally without proper treatment systems,

WHEREAS, vide reference 17% cited, Joint Inspectioi of the industry by the Hon'ble’
MP, Bhongiri, the Hon’ble MLA, BHongir, the District €ollector, Yadadri Bhongir district’
and RO. Nalganda -¢fficials on 22.08.2024, ‘

WHEREAS, vide reference 18" c-;il:ed_,l again, the RO-Nalgonda officials inspected the
industry on 23.08.2024 and submitted a report.dt;19.09.2024 to the Board Office. The
following non-compliances Were observed: -

1. Observed movable pipes at HTDS effluent collection fanks.

2. Stagnation of water within the industry premises near main gate was
pbserved.

3. The indlstry has provided closed dome with hood followed by double Stage
scrubbier to the HIDS. effluent collection tanks. However, HTDS clarifier is in
open conditiom, THis may'cause odour nuisance; .. ‘

4. The industry has‘provided ¥OC-analyser:and samé is connected to the TGPCB
server. The VOC analyser is installed near Q%C building / ware house.
However, the Board receiving regular oral complaints. from villagers of
Anthamagudem regarding odour: nuisance. from the industry especially from
new ZLD system, . '

. 5. The Industry has provided PIION system at ZID area. However, during
inspection: observed odour nuisance near ZLD area & ‘within  industry
premises; Conducted VOC Monitoring near ZLD-and VOC values are varied
from 5 to 6 PPM, ‘

6. The Industry has provided two stage scrubber to the ATFD. However, not -
provided sub- copler condenser and activated: chareoal bed. The industry -
representative justifying that:as the-system is having stripper, the sub cooler
condenser; icharcoal bed is not, requjred. During inspection fugitive emissiens
-were observed fram the ATFD Scrubber. ‘ -

7. The industry has subfitted LDAR study report on 08.08.2023 and not
conducted LDAR Study for the year 2024. :

8. The: industry has niot provided activated chatcoal bed to the double stage
scrubbers connected to production block A* & production block A
-(Extension).The jndustry has not provided activated char coal béd and sub
cooler condenserto the double stage scrubber connected te ‘production block

H) fid
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9. The industry has not pravided sub cooler condenser to the ATFD. Buk, the
industry repreSentative justifying that as the system is having stripper, the
sub. cooler congenser is net required. % _

10.The indastry Has mot pravided activated chattoal bed to the stripper &
vacuum tub. The industry has not provided sb cooler condenser to the
HTDS & Stripper feed tank. 5

11.As. per the details submitted by the industry; the average disposal of
Hazardous waste is within the consented capacity. But, the industry is
disposing the Hazardous waste more than the consented .capacity in
February, March, May & July2024. ‘ . o

12.As per the analysis feports, COD [Stripper feed -67,066 mg/L & MEE feed
. -66,267 mg/L) values of the stripper feed & MEE feed are nearly same,
which indicates that'stripper is not working effigiently.

13.As per the analysis reparts, the values of TDS (10,281mg/) & COD
(16,926mg/!) are high in ATFD candensate.

14.As per the analysis reports, the COD Value of RO feed & RO Permeate are
: very high(9,102 mg/L & 699 mg/L).This indicates that RO plant is not
working efficiently,

15,As per-the analysis reports, the values. of TDS (3,098 mg/l,- 9,197 mg/l &
16,410 ma/)) & COD (5,269 mgy/l, 1,038mg/)t8 4,072mg/l) are high in
cooling fewers: of Production Blocks fs A, C &D and MEE Cooling tower,
This indicatestthat the indistry is using untreated effluent. in cooling
toewers. This is‘one of the source for odour nuisance in the areas.

I11.The industry representative informed the foIIo_wIng’-:i

'1. Due to salt formation in the effluent lire, flexible pipes were used
temporarily ‘and- rectified the same.and provided fixed lines for efflisnt
tranisfer,

. 2. Water was stagnated due te gradient for flow of water outside. the
industry particularly during rains arid now problem was rectified:

3, Clarifier sha,lll be keépt in open condition to. verify the quality of the effluent
and its gperation.

4, The_-. \VOC anhalyzer was shifted to new ZLD area towards village.

5. They increased the PIION _gés flow for effective control of odowr ak ZLD -
ared.

6. Earlier, théey: represented the Board regarding saﬁeﬁy‘_:prdblems for
instaliation of activated Charcoal bed to the; scrubbers attached to the
ATFD and progess area. af

7, They are djsﬁosi‘ng the Hazardous Waste réfé;u:larly #nd the quantit‘y' of’
hazardous ‘waste generation is within the consented capacity.

8. They are operating the stripper -effectively and volatile ccmpdu‘ﬁds. Were
more collected in ATFD condensate.

9. They are conducting effluent monitoring for ZLD stage wise and the
values ate satisfactory indicating effective operafion of ZLD system.

~ 10.Regarding variaions in the online data, there is a Sim problem during
~ that period. They rectified the net connectivity*and Sim problems.

 11.They conducted the LDAR ‘Studyand submitted to the RO...

12. They revalidated the Bank Guarantee of Rs.4.0 Lakhs and sabriltted to.
the Board. ;

13, They reguested the Board o revise the Bank Guarantee of Rs48.0 lakhs
and reduce the BG amount as per the earlier;BG circular.

G
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17.The industry .sha_ll'{j;rj-;ainta'in good hausekeeping within the industry premises.

18, The industry shéil fevalidate the Bank Guarantee ffom time to time before it's
expiry till further arders of the Board. a4
22. ‘These orders are issued under Section 33(A) of -Water'\f(Preventien :and Control of
Pollution) Act, 1974 (as-amended by Act 53. of 1988).

23, The above mentioned directives shall be implemented. by the industry, failing which
legal action wii{ be initiated against your industry- under Section. .33(A) of Water
(Prevention and Control of Pollution) Act, 1974 (as amended by.Act 53 of 1988),
directing closure of the industry In the fnterest of Public Health and Enpviranment
without any further notice.

o
sSd/-
MEMBER SECRETARY -
To, - D
M/s. Hazelo Lab Private Limited,
(Formerly M/s. Venlar Labs (P) Ltd), in

Dhotigudem (V), Pochampally (M), #
Yadadri Bhuvangiri District. -
Copy: to: o

t. The JCEE, TSPCB, ZO, RC Puram for information and necessary action.

2. The EE, TSPCB, RO, Nalgonda for information and netessary action

3. Concermned File. : '
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wda letter dated 19, 0922022 in connectfon Wlth 0.4 ‘No. 97 of 2021 ﬂecl by Sl’j
Ravula Linga Swamy, S/o. Yadaiah and Others, “Anthammagudem Village,
. Pachampally Mandal, Yadadri Bhuvanagln District. before, Hon'ble NGT(SZ), Chennai;

i. Telangana State Pollution Control Board (TSPCB) shall direct M/s. Hazelo Labs
pvt:Ltd and other seven pharmaceutical industries in the area to submit time
‘botind action plan for decontamination of soil, control of odeur nuisance & VOCT .
emission and achievement of ZLD.

ii. TSPCB shall periodically review mplementatlon of the action plan of all the
units & regularly monitor. VOCs in ambient air to. ensure the effective
implementation. . '

iii. TSPCE shall. get the study done in a time bound manner ‘to determine the
. extent of damage of soil; if any, and to provide the suitable remedlatmn
measures for effective crop growth.

WHEREAS; vide reference 5 cited, the Hon'ble NGT vide Order dated 31.10.2022
isstued following directions to the Board to implement the directions: given by the
CPCB to the Board and also to assess the: compensation for the alleged deliberate
violations by the mdustnes s &

,v

i, The CPCB has, reéquested the Telangana Stq‘te Pollution Control Board

. (TSPCB) to direct all the Pharmaceutical industries jn the area to submit
the time bound action plan for removal of contaminated sedimentsy/soll
and control of VOC emissjon in :ambient air as well as @deduate: pollution
control measures to -achieve ZLD. The Telangana State Pollution Control
Board (TSPCB) ‘was alsa directed o periodically review their action plan
and monitor the VOC In the area To engure the effective mplementatmn

ii. The Telangana State Pollution Conttdl Board (TSPCB) to visit the industrial
area referred above dnd jmplement the direttions given by the CPCE in
this regard and also assess ihe compensation for the alleged delibarate
violations found in the report.

's'

ili. The Te]angaha State Poliution. Coritrol Board (TSPCB) also has to. ensure

that these industries maintain the Ambient Alr Quality (AAQ) and have
adequate control -measures ta achieve the ZLD. When these
" Pharmacéutizal industiies 4rg capable of achieving the ZLD, why no actien
has- been ‘taken by the Telangana State Pollutipn Control ‘Board {TSPCB)
for such v]olatlons till today has also.to be reperl:ed

WHEREAS, vide reference ﬁ‘h cited, the Board issued further certain additienal
directions to your Industgy on §6.12.2022,

WHEREAS, vide reference 79 cited, the Hon'hle NGT, Chermal vide Order dated:
17.01.3023 in‘0.& No.97 of 2021, isstied following directionsto the TSPCB:

i. We would direct the Telangana State Pollution Control Board ta join hands with
the-accredited testing [abs, if :heed be, to expedite the process to collect the
soil, waterand plant soil samples in surrounding industries and effluent flow as
per standard: norms..

i The CPCB observed that the ETP provided by the unit for treating LTDS and
- HTDS effluent is not adequate for meeting the ZLD System. Hence, the ETP
- shall be revamped:for effective performance. &

iii, At the time of the CPCB committee visit, the unit’s productltan laviels ‘are 50%
--only and the generated effluents quantity was 4 KLD including beth the HTDS
and LTDS against the permitted HTDS quantity of 4.52 KLD and LTDS quantity’
of 3,5 KLD. Hence, the existing ZLD systern is adequate to treat the :effluents
generated. However, the industry has Installed a new Zero Liquid ‘Discharge
System with a capacity of 200 KLD inh place of the existing system to treat
HTDS and LTDS effluent under Phase - 1. o

iv. We direct the Telangana State Pollution Control Borard to furnish the recordings
at-least from December 2022 till date as: fo the MEE condensate, HTDS. and
LTDS which aré connected online. Let the report also contain the water
balance, ‘materidl balance data and energy zudit conducted to ascertain
whether the effluents are treated in the manner suggested,

i
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to prepare the case on'the aforesaid aspect and to ad&?ess this Court on the n&xt
date of hearing. = .

However, learned Standing Counsel for TSPCB subinits that -action on the
representations submitted by the petitioners from time to time Has been taken, He,
however, prays for and is gianted two (02) weeks time to enable him: to file sfatus
report”. ‘ ;

WHEREAS, vide reference: 13" cited, during hearing on 05.04.2023; the Hon’ble NGT
taken.on record the repotts and issued following orders ' B

. “Today, tfie:'réparts of ‘the Telangana Sta'_fe Pallution Coritrol Board
- - (TSPCB) and the Department of Agriculture are filed. .

To resolve the quantum of compensation before the Telangana State
Pollution Control Board (TSPCB), the learned Senjor-Advocate appearing. for the
Project Proponent seeks short accommoedation.

WHEREAS, vide reference 14™ cited, the Board issued certain directions to the.
industry on. 20.07.2024 to comply with. _ oo

WHEREAS, the industrythas paid-an amount of Rs.77,80;000/-towards Environmental
Compensation in phased manner i.e. ((i) Paid part;payment Rs.19,45,000/-0n

23.12.2023 (ii), another part payment of Rs. 19,45,000{,5-;.'hn 16.02.2024 and {JiE) paid

‘remialriing payment of Rs.38,90,000/-on 18.07.2024).

WHEREAS, vide reference 15" & 16™ cited, the Board is receiving comiplaints
regularly from the residents of Anthammagudem. Village; Dothigudem - villages for
causing odeur.nuisance and water pollution. The Board &lso received telephonic
complaints from the Honble MP, and the Hon’ble MLA, Bhuvapagir. The main

-allegation is the industriés: in the. Dhotigudem industrial clustér is causirig odour

‘nuisance; discharging effluents illegally without proper treatment systems.

WHEREAS,. vide reference 17" cited, Joint inspection: of the ipdustry by the Hon'ble
MP, Bhongiri, the Hon'ble MLA, Bhongir, the District Collector, Yadadri Bhangir district

‘and RO Nalgonda officials on 22,08.2024.

WHEREAS, vide reference 18™ cited, again; the RO-Nalgonda officials inspected the
industry on 23.08.2024 ‘and submitted a report dt:19.08.2024 fo the Board-Office. The
following non-comipliances were observed: '

1. Observed movable pipes at HTDS effluent collection tanks.

2. Stagnation Qf,gmf,;é:ter within the industry premises near main gate was
observed, G ' '

3. The i‘ndﬂ-‘s'try'hasi‘_pr'o\_f_idgd closed dome with h.ofj;a followed by double. stage '
scrubher to the HTDS effluent coliection tanks: However, HTDS clarifier is In
upen-condition. This:rhay cause odour nuisance. ) _

4. The industry Fas provided VOC analyser and same is connected to the TGPCB

server: The VOC analyser is installed near Q=€ building J ware house.

* However, the Board receiving regular oral complaints ‘from villagers of

Anthamagudern regarding odour nuisance from the industry especially” fromy
new ZLD: system;

5. The industry has. proyided PIION system at ZLD area. However, during
inspection ohserved odour nuisance near ZLD area & wikthin industry’
premises. Conducted YOG Monitoring ried ZLD and VOC: values are varied
from 5 to 6 PPM, ' '

6.- The industry has provided two stage scrubber to the ATFD. However, not
provided 'sub codler condenser and activated charCoal bed. The Industry
representative justifying that as the system is haying stripper, the sub cocler
condenser, charcbal bed is not required, During ;_'r.;mspeci:‘lo'n fugitive emisslons

were observed from the ATFD Scrubber.

7. The industry has ‘submitted LDAR study reporf on 08:08.2023 and not
conducted LOAR Study far the year 2024. _



8. The industry has not pre\nded activated tharc‘qa1 bed to the double stage
scrubbers connected " to productron block A & produttlcn b[ock A
(Extension).The. mdustry has
“cooler condensér-

D:L; D2, peruc ]

"9, The* tndustry has‘m}t pro\nded sub cooler _‘condens |
industry represent :
sub. co_oler conden___ :

10.The mdustry has' ot : )
vacuum tub. The industs
& Strrpper feed tank.

aige disposal of
pacrty But, the lndustry is -
“the! consented capacity.- n

11.4s. per ‘the, detaﬂs sub
Hazardous: {

12.As per the and { 056_ mg/L & MEE-feed"-
'-t ‘nearly same, wh|ch;

) I}a‘di"éa‘.’ces tha_t_

13.As per the -a'i{a*ly-‘
(16;926mg/1}. aré:hi

20.

""er" is mstalled near-:'q
ng: regular oral c:omp‘
i

from 5 to 6F
6. The:industry.
provided sub
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8. The industry has not provided activated charcaal bed to the double stage
scrubbers connected to production biock A & productlon block A
(Extension).The industry has nat provided activated char:-coal bed and sub
cooler condenser to the double stage scrubber connected 'to production
block D1, D2, preductidn bleck F, G & production block H.

9. The industry has not provided sub cooler condenser to. the ATFD. But, ‘the
industry representative justifying that as the system is having strlpper, the
sub coaler condenser is not required.

10.The. industry has riot provided activated chatcoal bed to the stripper &
vacuum tub. The industry has not provided sub cooler condenser to the
HTDS & Stripper feed tank. :

11.As per the details submitted by the industry, the average disposal -of
Hazardous waste is within the consented capacity. But, the: industiry is
disposing the Hazardous waste more than the consented capamty in
February, March, May & July2024.

12, As per the analys;s reports, COD: (Stripper feeci -67,066 mg/L & MEE feed
-66,267 mg/L}) values of the stripper feed &. MEE feed are nearly' same,
which indicates that stripper is nat’ working effj mently

13.As per the analysis reports the values of¢ TE}S (10,281mg/1} & COD
(16,926mg/l) are’high ih ATFD condensate. ¥

14. As per the analysis repotts, the COD Value of RO feed & RO Permeate are
very high(9,102. mg/L & 699 mgyL).This mcln:ates that RO plant is not
working: efficiently. ot :

15.As per the analysis reports, the values of TDS £3,098 mg/l, 9,197 mg/i &
16,410 mg/ly & COD (5,269 mgyl, 1,038mg/l & 4,072mg/l) are high in
coohng towers of Praduction Blocks is A, C & D:..and MEE Ceoling tower.
Thig indicatestthat the industry is using untreated: &ffluent in cooling
towers. This is one of the scurce for odour nuisance:in the areas.

1. The industry representative infermed the following:

i, Due to salt formation in the effiuent line, flexible pipes were used
temporarily and rectified the same and provided fixed lines for effluent
transfer.

2. Water was stagnated due fo gradlent for flow of wal:er olitside the:
industry- partrc;ul,arly during fains and. riow problem was rectified.

© 3, Clarifier shall] be kept in open: condition to verlfy the quality of the effluent
and its operatiaoi.,

4, The VOE analjzerwas shifted to.new ZLD a-re_a itowards village.

5. They increased the PIION -gas flow for €ffective contal of odour at ZLD
area. ’
6. Earller, they represented the: Board regarding safety problems for

installation: of acl:wated Charcoal bed to the scrubbers attached to the
ATFD and process area. 4

7. They are disposing; the Hazardous Waste regularly and the quantity of
hazardous waste genheration s within the consented capacity.

8. They are operating the stripper effectively and volatile compounds were
more collected in ATFD condensate.

9. They are conducting effluent jonitoring for ZLD stage wise and the
values afe sa;usfactory indicating effective operatlon af ZLD system.

“16. Regardmg va\rratwns in the online data, there is @ Sim problem during
that-period. They rectified the net cennectlv:twantl Sim problems.

11, They tonducted-the LDAR Study and subm1tted to the RO.

" 12.They revalidated the Bank Guarantee of Rs.4.0 Lakhs arid Sﬁbmitted to
the Board.



#

13.They requested the Board t‘cs réyise the Bank Guararites of R5.48.0 lakhs
and reduce. 'the BG amount 3s per the: earller ~BG circular.

- MI.The compialnants inﬁarmed that, they aﬂeged that, the mdustrles located in. -
’ Dothlguzdem Cluster Area ‘Are causmg seVere dour prob!emsto theit. vmage

o

After detailed dlscusswns and - exammed the request of- the lndustry ta redu:;er
the BG:amount as per: th the. earligi"BG ctrcular, tiie Comimnittee recommended to
issue’ certdln directions ,-_ndustry Wrth a ccndltroh that the mdus_try shall
submit  the Bank arantee ~of Rs.48.0 J_akhs Wwithin  ene ‘menth
(i.e., by 17.11.2024). :

21. WHEREAS, after careful consideration of‘the material-facts :of the case, the Board
hereby i issue foilowmg dlrectmns :tolyo r-}mdustry toxcomp]: : 5

22,
legal, Actiont will be.
(Prevention and Conti
dlrectmg closufe of tha
without ariy: ﬁthher notice:-
. #MEMBER SECRETARY.
To, N ¥ : ‘

M ]s Hazeio Lab Frlvate le"

3 Concerned F1le

Semor Enwrcmmental Englneer
%’ (Task FarCe -—UH—IV)
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TELANGANA

A4

TELANGANA POLLUTION CONTROL BOARD

Paryavarana Bhavan, A-3; Industrial Estate, Sanathnagar, Hyderabad - 500 018
Ph: 040-23887500

CENTRAL LABORATORY
FORM - X
( See Rule 26)

Report No: SR/10/TGPCB/HO/ROM/LAB/24/1 1/582 586
Issue date: 02/12/2024

Page No. 1 of 3

| hereby certify that I, Dr. M.S. Satyanarayana Rao, State Board Analyst duly appointed under
Sub ~ section (3) of Section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974)
received on  25/11/2024 and collected on  22/11/2024 by AES-1I, RO-NLG a 1 Ltr. of sample M/s. Hazelo
Lab Private Limited., Sy No: 242, 247, 248 & 249, Dothigudem (V), B. Pochampally (M), Jiblakpally Yadadri
Bhuvanagiri District.

Sample code

24/11/582 -
24/11/583 -
24/11/584 -
24/11/585 -
24/11/586 -

Sample details / collection point

HTDS/Stripper Feed
Stripper Distillate
MEE Feed

MEE Condensate
MEE Concentrate

The sample was in a condition fit for analysis reported below:

The condition of the seals, fastening and container on receipt was intact

[ further certify that [ have analysed the above mentioned sample on 25/11/2024 to 02/12/2024 and declare the
results of the analysis to be as follows.

Method Results
Parameter (*) Unit

No. 24/11/582 24/11/583 | 24/11/584 | 24/11/585 | 24/11/586
pH at25°C ‘:Eg' - 6.18 5.89 5.56 7.49 5.96
Total Suspended Solids 2540-D | mg/L 4,152 24 1,076 14 968
Total Dissolved Solids 2540-C | mg/L 97,784 875 1,11,320 502 1,13,910
Chenical Oxyeen 5220-B | mg/L | 1,13,344 63958 | 69,626 627 59,910
Demand

Note:  Results related to sample as received.
(*) Standard methods of APHA, 24" Edition.

Signed this: 02 /12/2024

Address:
Central Laboratory
TGPCB Hyderabad

r"‘\\ 0
: /- g i gt
s N LX

“Board All¢‘||)'fl

Annerer
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TELANGANA POLLUTION CON’I‘ROL BQARD

Pa:yavaranthavan A3, Industna] Estate, Sanathnagar, Hyderabad'- 500. 018
e _ ' ‘Ph: 04023887500

A\ 4

CENTRAL LABOI{ATGRY
FORM - X
(.See.Rale 26}

‘Report No: SR/10/TGPCB/HO/RO/LAB/24/1 1/587-591
Tssuedates. 02 /12/2024 .
‘Page No. 2 0of3 . ) ‘

I' hereby" certify that], Dr. M.S, Satyanarayana Rao, State Board Analyst: duly. appamted under '
‘Sub — seetion (3) of Section 53 of the Water {Prevention and Contro} of Pollution) Act, 1974 (6 nf 1974) -
‘recewed o 25!11!2024 and collected -on 32/11:'1024 by AES-II, RO-NLG a lL Sil ’
Lab Bmvatef[.:mxted., Sy No: 242, 247, 248 & 249, Dothigudem V), B. Puchampa!iy (M} lakg
Bhuvanaglri District: e .

Samplecode : Sampl,e-deta"ﬂs/nu]leéiin'n':pnini‘

24/11/587 -~ ATFD Condensate,
24(11/588 - LTDS

24/11/589 - Aeration Tank—
24/11/590 - Aeration Tank

" 24/11/591 - - Ro-Feed/Mmlel -

I further camfy IhatvI have analysad the
resnlts of the analysis.to be;as foHows

o o |, Method: (*‘J ¢
Parameter -. “ Ng: :

24/11/587 | 3411758

pH at2s'C | . dSO00-HB | - - 693 | 764 |izsdp.s
| Total Suspended ' : — I
Solids, . 2340-D mg/L. R 793

| Total Dissplyed | ) Y [ERNP sEr g

Solids___- 2540-C mg/l . 28T -l 5440,

Ehemical Oxygen . : P g T -

- Demand: 5220-B mglL

Note?: ‘Results related tdsgmple_ as:received:: -
(*) Standard miethods of APHA, 24

Remarks:

Signed this:- 02/12/2024

Address: '
-Central Laboratory
TGRCB Hydeiabad
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lssue dates: n:szznz::
Page No: 3 of 3

I hereby: certify thatI*]}r,M' _Satynnarayann Rao, Sta Bosrd’, Analyst duly appointed urider
Sub —section (3), orSectmn 53 of . thie - Walbt, hition) " Ack, 1974° (6 of 1974)
Lz ot 5ample. MJs. Hazelo
biakpally"\’adadn

Bhuvanagm D:stru:t.'

Sainplecode Sample.details/ co

24'{:11.'!5_92 - RO-Permeate -
241107593 - Rb'_rtejea .
241117594 -
24119/595 -
24/117596 -

Parameter

24711594 | 24111/595 |

C7.09.

PH atZ5°C i 4500- I-I+B .

Total Suspended”
Sohds

2540 - D

Total Dissolved
Solids _t

Chemical Oxygén- | I T
‘Demand .

‘Note: esult:

Remarks: 'lihasample No,Q.All 1!596 i

‘ Valie. ’ 3
Signed-this: 02212/2024
Address:

Céntral Laborator;z
‘TGPCB Hyderahad
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Annexu_re-IV

The compliance status of the industry on the directions (under Water Act) Order dt: 23.10.2024 is
as follows: ' ‘ ' ‘ '

S. No

Direction

Compliance

I |

. The industry shall submit a fresh Bank

Guarantee of Rs.48.0 Lakhs- within one
month (i.e., by 17.11.2024) in favour of the

Member Secretary, TGPCB, Hyderabad for a

period of one year at concerned Regional
office and the existing bank guarantee of
Rs.24.0 Lakhs shall be forfeited as per the
earlier order dt:20.07.2024.

Not complied.

The industry has not submitted BG of
Rs. 48 Lakhs.

The Board has forfeited- the bank
guarantee of Rs.24.0 Lakhs

The industry shall comply with the directions
issued by the Board including the conditions
stipulated in the CFO&HWA order.

Mentioned below. -

The industry shall collect the effluents in the
above ground level tanks duly maintaining
sufficient free board to avoid over flows and
shall dispose the same as per CFORHW
conditions. :

Complied.

The industry shall continue to segregate the

effluents into HTDS and LTDS. The HTDS
effluents shall be treated in stripper, MEE
and ATFD. The MEE condensate & LTDS

-effluents shall be treated in Biolgical ETP

followed RO system and treated effluents
shall be reused in the plant. The RO rejects

shall be sent to MEE for forced evaporation. -

The industry has provided separate
collection tanks for HTDS, LTDS
effluents and provided ZLD system
consist of stripper, MEE and ATFD,

Biological ETP followed by RO

system.

The industry shall operate the Biological ETP
regularly and maintain adequate bio-culture/
MLSS in the aeration tank to operate the
biological ETP effectively thereby reduce the
load on the RO Plant.

The industry shall operate the RO Plant
effectively to recycle the RO permeate for
plant operations.

During inspection . ETP is under
operation. -

The Board has collected sanﬁples
from the Biological ETP & RO plant.
As per the analysis reports.

1. The TDS & COD values of
aeration tank outlet is very
high. compared to LTDS
sample. ‘




2. The TDS values of Aeration
tank - 2 outlet is very high
compared to Aeration tank-
L .

3. There is high reduction of
TDS value of RO feed/inlet
compared to TDS value of
aeration tank-2 outlet.

The above remarks indicates

that ETP is not operating

properly. '

2 The industry shall provide complete roofing | The industry has provided roofing to
to the MEE facility and ensure that the rain | MEE area.
water does not enter the MEE area and mix
with the seepages. '

8 | The industry shall transfer the chemicals / | Complied
raw materials within the plant premises only

| in a fixed Pipes lines. The industry shall not
use any flexble pipes under any
circumstances.

9 | The industry shall operate / maintain digital | Complied.
flow meters for recording waste water o
generation at inlet of various effluent
streams of HTDS & LTDS, viz., Stripper /

MEE feed; condensate of MEE & ATFD, RO
rejects, RO permeate efc. :

10 - { The industry shall not discharge any waste | Spillages / leakages were observed
water / effluent / contaminated rain water/ | at MEE area and adjacent drains
spillages / seepages [ leakages within & | were filled with leaked effluents.
outside the industry premises under any |
circumstances.

11 | The industry shall take measures to avoid Complied.
any stagnation of rain water within the T Je—

| premises and also ensurc? that, first cut rafn & seepage collection pit with bypass
water shall tge collected in the first cut rain arrangement and above ground
.water aaliecuonanis storage tank (300 KL).
The industry shall arrest Gland & seal

1z .

leakages from motor pumps at HTDS &
LTDS Effluent tanks at MEE area -and

Many leakages were observed at
MEE area. '




©

“regularly maintain the same.

13

The ‘industry shall collect & store the
hazardous waste in an elevated closed shed.
with impervious lining and -leachate
collection system and shall dispose the
Hazardous Waste regularly in accordance
with the CFO&HW order and shall not store

.| beyond 90 days.

The industry has  provided
hazardous waste storage._shed with -
leachate collection system.” - '

14

The industry shall continuously operate the
online monitoring system provided as per
the directions of CPCB and shall ensure

“continuous data transmission to the TSPCB

server.

15

The industry shall provide/maintain operaté

| IP cameras at main gate entrance and shall

be connected to the TSPCB Server.

The industry has provided IP
Camera at main gate entrance and
same is connected to TGPCB Server.

16

The industry shall provide & maintain PTZ
(Pan Tilt Zoom) additional cameras to focus
the entire premises duly covering ZLD area,
boiler stack & entire boundary of the plant.

The industry has provided PTZ IP
Cameras to cover ZLD Area, Boiler
stack and to cover boundary of the.
unit. -

17

The industry shall maintain  good
housekeeping within the industry premises.

Complied.

18

| The industry shall revalidate the Bank

Guarantee from time to time before it's
expiry till further orders of the Board.

The industry has submitted the BG
of Rs. 4 lakhs dt. 11.10.2024 which
is valid upto 21.02.2025.

The compliance status of the industry on the directions (under Air Act) Or

der dt: 23.10.2024 is as

follows: .
S. Directions Compliance
No. ,
- 1 The industry shall provide dome. with | The industry has provided closed dome

| suction hood followed by double stage

scrubber to the HTDS effluent storage
tanks to control the odour problem.

with hood followed by double stage
scrubber to the HTDS effluent collection
- |-tanks. During inspection it was observed
that, lids on the dome system were




found opened and causing severe odour
nuisance in the surroundings.

The industry shall operate & maintain
online VOC monitoring system at ZLD area
towards Village and connect the same to
the Board server.

The industry has provided VOC analyser
at ZLD area and same is connected to
the TGPCB server.

The industry shall provide / maintain the
vent condensers for all the solvent storage
/ chemical storage tanks to control the
fugitive emissions.

The industry has provided Bulk chemical
storage tanks with chilled brine
circulation system with breather valves.

The industry has also provided dyke

wall system in bulk solvent storage.

The industry shall maintain odour
suppressant mist spray / sprinkle “PIION”
liqguid effectively at ZLD area including
effluent treatment area to control VOCs.

The industry has provided PIION system
at ZLD area. However, during
inspection observed odour
nuisance near ZLD area & within
industry premises.

The industry shall construct / maintain
closed shed for storage of coal & coal ash
to control fugitive emissions in the area.

Complied.

The industry shall maintain / install sub
cooler condensers system followed by
activated charcoal bed so as to arrest the
VOCs from the scrubber attached to ATFD
& vents of the scrubbing systems provided
to the production blocks.

Provided two stage scrubber fof ATFD.
However, not provided sub cooler
condenser and activated charcoal
bed.

The industry shall regularly carryout Leak
Detection and Repair Study (LDAR) to
assess the solvent losses and based on the
study, the industry shall take necessary
steps to arrest the solvent losses and
reduce VOCs in the premises.

Submitted latest LDAR study report on
26.09.2024.

The industry shall not cause any air
pollution / smell nuisance in the
surrounding areas. '

During inspection observed odour
nuisance near ZLD area & within
industry premises.

ENVIRON@)&?EN&JEER
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Annexure-V

1. Compliance of the industry on CFO schedule - B conditions: CFO Order No. order
dt.220523957956, Dt.01.09.2022.
S. No Direction _ Compliance

1. | Total fresh Water ansumpﬁbn shall not As-pér the records submitted

exceed 243.7 KLD : by the industry, the water
: i consumption (avg.) for the
S| Purpose - Quantity, period Aug'2024 to Jan'2025 is
No (D) -~ ||80.68 KLD, against the
' ermitted  quanti 7
1 | Process 38.90 Pe q ty o 243.7
. KLD. :
2 | Washings _ 3.5 '
3 | Scrubber 5.3
| 4 | Boiler Feed .315
5 | Cooling tower 64.8
make-up :
i 6 RO/DM rejects 7.0
7 | Domestic 3.5
8 | Gardening 3.5
Total 243.7 KLD
. (Fresh -158 KLD +
Recycled — 85.8 KLD)

2. | During the maintenance / breakdown of | -—
ZLD, the pre-treated effluent sent to CETP |
| for a period of maximum 15 days in
calendar year, duly meeting the following

inlet standards.
Parameter Limiting -
' ~ Standards

pH - 55-9.0
Temperature °C © 450 ||
Total Dissolved Sofids ( 5,000 mg/l
Inorganic )
Oil and Grease 20.mg/l




D

¥-’henolic Compounds (as : | 5 mg/l
CsHsOH) P
Ammonical Nitrogen (as N)l 50 ma/!
Cyanide (as CN) ' 2 mg/l
Chromium Hexavalent (as - 2 mg/l
Cr+6)

Chromium (total) (as Cr) _ ‘ 2 mg/|
Copper (as Cu) 3 mg/I
. Lead (as Pb) . 1 mg/l
Nickel (as Ni) 3 mg/
| Zinc (as Zn) . 15 mg/l |
Arsenic (as As) : 0.2 mg/l
Mercury (as Hg) ' _ O.Di mg/|
Cadmium (as Cd) - - 1 mg/I
Seenium (as Se) 0.05 mg/!
Fluoride (as F) ‘ 15 mg/I
Boron (as B) . 2 mg/l
coD , 15,000 mg/|

The emissions shall not contain. constituents
in excess of the prescribed limits mentioned
I;}elow.

- Chi Description | Param Emission
mne | of Chimney eter standards
| Y
No.
1 | Attached to | SPM 115 mg/Nm3
Coal fired
Boller ~ of | SO2* 600 mg/Nm*
f?;;lw 1x At 6% dry Oy,
© for solid fuel
and3% dry O,
for liquid fuel




‘

NO, * 300 mg/Nm?
At 6% dry Oy,
for solid fuel
and3% dry O,
for liquid fuel
2 | Atiachedto | SPM | 115 mg/Nm3 -
Coal fired
Boiler of SO, * 600 ma/Nm*
capacity 1 x
lzpwc'[:y : - At6% dl'Y 02,
" for solid fuel
and3% dry O,
for liquid fuel
NO, * 300 mg/Nm?
At 6% dry O,,
for solid fuel
and3% dry O,
for liquid fuel
3 |Atachedto | - z
" | Thermic Fluid '
Heater — 1 x
1 Lakh
Keal/hr & 1 x
2 Lakh
Kealfhr.
4 | Attached to HCl 35 mg/Nm?
process :
emissions.
5 | Attached to SPM 115 /Nm?
D.G. Set of
capacity
IX250 KVA

The industry shall not manufacture any un-
consented products and  exceeding
- capacities without obtaining prior Consent
for Establishment (CFE) and Consent for
Operation (CFO) of the Board. The industry
shall restrain to 210 TPM out 600 TPM vide
CFE order dt. 29.05.2022.

As per the records submitted
by the industry, for the period
Aug’2024 to Jan’2025 the
industry has ‘manufactured 2
no of products with the
production quantity (avg.) of
34.78 TPM against consented
capacity of 210 TPM.

| The industry shall comply with emission




limits for DG sets upto 800 KW as per the
Notification ~ G.S.R.520  (E), dated

{ 01.07.2003 under = the Environment

| (Protection) Amendment Rules, 2003 and
G.S.R.448(E), dated 12.07.2004 under the
Environment ~ (Protection) Second
Amendment Rules, 2004. In case of DG sets
‘more than 800 KW should comply with
emission limits as per the Notification

G.S.R.489 (E), dated 09.07.2002 at serial
| no.96, under the Environment (Protection)
Act, 1986.

The industry shall comply with ambient air
quality standards of PMy(Particulate Matter
size less than 10pm) - 100 pg/ m3%
PM, s(Particulate Matter size less than 2.5
um) - 60 pg/ m*; SO, - 80 pg/ M. NO, - 80
‘ug/m?, outside the factory premises at the
periphery of the industry.

‘| Standards for other parameters as

mentioned in the National Ambient Air
Quality Standards CPCB Notification No.B-
29016/20/90/PCI-I, dated 18.11.2009

Noise Level.s: _ .
Day time - (6 AM to 10 PM) - 75-dB (A)
Night time - (10 PM to 6 AM) - 70 dB (A).

The industry has paid CFO fee Rs.
Rs.2,62,500 /- for a period upto
31.03.2023.

The industry shall pay balance consent fee
annually as per rates nofified in
G.0.Ms.No.22. ‘The payment of annual
consent fee shall be made at the concerned

RO for every financial year (i.e., April to’
March) within the stipulated time period i.e.,

1st quarter of every financial year (April to

The industry has paid
Rs.5,40,000/- on 17.05.2024 |.
which is valid for a period up
to 31.3.2026. '

June) is mandatory for the Industry /




Consent

project, failing which, the validity of the
Order - automatically stands
cancelled and operation industry / project
without valid consent attracts penal action
under the provision of Water Act, Air Act &

Hazardous and Other Wastes (Management "
' & Transbotindary Movement) Rules, 2016.

The industry either paying-annual fee or
total fee for Consented period, shall pay the
balance fee as per the revised rates as
applicable from time to time.

10.

The industry shall maintain separate water
meters for recording water consumption for
process, boiler feed, cooling and domestic
purposes and also maintain daily records.

Complied.

11,

The industry shall segregate effluents into

/| LTDS & HTDS effluents separately.

The industry is segregating
LTDS & HIDS effluents
separately and  provided
separate flow - meters to
quantify. '

12,

The industry shall maintain vent condensers
for chemical / solvent storage tanks to
control fugitive emissions

Complied.

13.

The industry shall maintain separate water
meters for recording water consumption for
process, boiler feed, Cooling and domestic
purposes and also maintain daily records.

Complied.

14.

The industry shall maintain digital flow
meters . with totalisers (RS-485
communication) for recording the quantity
of HTDS, LTDS effluent & RO permeate and
also maintain daily records. They shall
connect the flow totaliser data to TSPCB &
CPCB servers as per CPCB protacol. They
shall also install digital flow meter at RO
permeate and connect the same to TSPCB
& CPCB server.

Complied.

Provided flow. meters for
HTDS, LTDS effluent & RO
permeate and same are
connected to TGPCB Server

15.

The industry shail maintain 2 stage scrubber
along with online pH monitoring system to
all the production blocks for control of

The industry -as provided
following scrubbers:




®

process emissions. They shall maintain log
book for operation of -scrubber for
monitoring active scrubbing media.

i,

Vi

fii.

Production block - A:
Provided 2 stage scrubber
along with sub cooler
condenser. Not provided
Activated charcoal bed.
Production block — A
(extension):

Provided 2 stage scrubber
along with sub cooler

condenser. Activated
charcoal bed not
provided.

Production block - B:
Dismantled. '
Production block - C:
2 x 2 stage scrubbers.
Activated charcoal bed
provided and sub cooler
condenser provided.
Production block — D1 &
D2: 2x2
stage scrubbers. Activated
charcoal bed and sub
cooler . condenser not
provided.

Production block - E:
Hydrogenation block.
Production block — F:
3 Nos double stage
scrubbers provided, but
not provided activated
charcoal bed and sub
cooler condensers.
Production block — H:
1 Nos double stage
scrubbers provided, but
not provided activated
charcoal bed and sub
cooler condensers.
Production block - G:

-2 Nos double stage

scrubbers provided and 1
Nos single stage
scrubbers, but not
provided activated

- charcoal bed and sub

cooler condensers.

ATFD: Provided 2 stage




serubber © and activated

charcoal bed." Not
provided sub . cooler
condenser. The industry
representative  justifying |-

that as the system is
having stripper, the sub
cooler condenser. is not
required. This may be
examined.

Stripper & vaccum tub:
Provided 2 stage scrubber
along with sub cooler
condenser. Activated
charcoal bed. not
provided. . é
Ki. HTDS & stripper fed tank:.
1 stage scrubber.
Activated charcoal bed
and sub cooler condenser
not provided.

iii. HCl tanky 1
stage scrubber. Activated
charcoal bed and sub
cooler condenser not
provided. '

Xi.

. 16.

The industry shall monitor VOCs in ambient
air with online VOC analyze with proper
range & connect the same to TSPCB server.

The industry has. provided VOC
analyser at ZLD area and same
is connected to the TGPCB
server. ' ‘

17.

-The industry shall maintain elevated

platform with leachate/spillages collection
pit to store drums containing chemicals &
wastes to control spillages / discharges of
chemicals / effluents on ground.

Complied

18.

-The industry shall maintain IP camera with

PAN, TILT Zoom, 5x or above focal length,
with night vision capability at effluent
collection system (HTDS, LTDS & RO

permeate) as per CPCB norms and at back

side of the industry covering total view of
the drain. They shall connect the data to
CPCB & TSPCB server.

Complied..

Provided PTZ IP Cameras to
focus HTDS, LTDS & . RO
permeate flow meters and
same are connected to TGPCB
Server, o

19.

The industry shall provide and operate IP
Camera with PAN, Zoom, 5X or above focal

Complied.




length, with night vision capability, at main
gate entrance & at other gates where there
is movement of effluent tankers, Solvent
tankers, Chemical tankers, Hazardous
Waste carrying vehicles & other material

-| carrying vehicles. These cameras shall be

connected to the website of TSPCB, with

‘| minimum backup of three months.

Camera provided at main gate
and connected to the TGPCB
Server,

20.

During the maintenance / breakdown of
ZLD system, the industry is permitted to
send HTDS effluents to the MEE system of
M/s. JETL, Jeedimetla and LTDS effluents

‘to M/s. PETL, Patancheru duly meeting the

inlet standards stipulated at Schedule -B
for not more than 15 days, in a calendar
year and shall maintain records.

w2l

The industry shall provide ahd maintain

hood with extraction systems to the HTDS
collection tanks and connect to the
scrubbers to control the odor problem.

Partie_llly complied.

The industry provided hood
with extraction systems to the
HTDS collection tanks and
connected to the scrubbers to

control the odour problem.
‘During inspection it was
observed that, lids on the

dome system were found
opened and -causing severe

TDS values, salts generation on daily basis.

odour nuisance in the
surroundings.
22.| The industry shall install on line TDS meter Complied.
for HTDS effluent generation., They shall . )
maintain the records for effluent generation, | (¢ industry - has  provided

Online TDS meter . for HTDS
effluents and the same is
connected to the TGPCB

| server.

© 23

The industry shall develop greenbelt as per
norms. ‘

Developed good green belt.

24,

The industry shall provide adequate closed
storage facilities above the ground with
proper lining for storage of effluehts before

|| its treatment.

Complied.

The industry has provided
separate above ground level
closed storage tanks for LTDS




& HTDS. No seepages ‘were
observed.

.| The industry shall not use effluents in

cooling towers under any circumstances.

Samples were collected on
25.11.2024. As per the
analysis reports, Cooling
tower — A, C, D Blocks &
MEE Cooling tower are
having very high TDS &
COD Values. This indicates
that the industry is using
untreated - effluent in
cooling towers. This is one
of the source for odour
nuisance in the areas. This
may be examined.

. 26.

The industry shall maintain sub cooler
condensers system followed by activated
charcoal bed so as to arrest the VOCs from
the scrubber attached to ATFD.

Provided two stage scrubber
for ATFD. However, not
provided sub cooler
condenser and activated
charcoal bed.

27.
.| shall be collected through fume extraction

All the process and vacuum leak sources

system connected to a Cryogenic
condensation followed by activated charcoal
bed to control air pollution.

Not complied.

28.

The industry shall take all necessary
precautions to avoid ‘seepages outside the
industry premises and shall not discharge
any effluents onland or
premises under any circumstances.

outside the.

During inspection no.

discharges were observed.

29.

The industry shall provide storm water
drains to avoid mixing of effluents/spillages
with run-off water during rains.

Provided storm water drains
bypass arrangements to collect
first runoff rainwater and the
industry has provided |
rainwater collection tank (300
KL)

30.

The industry shall collect & store the
Hazardous Solid waste in an elevated closed
storage shed with impervious lining and
Leachate collection system.

Complied. .




31.

The industry shall carryout Leak Detection
and Repair Study (LDAR) to assess the
solvent losses and based on the study, the

industry shall take necessary steps to arrest
| the solvent losses and reduce VOCs in the

premises.

Submitted latest LDAR study
report on 26.09.2024.

Under no drcumstances the Hazardous

32. Complied. '
Waste shall be burnt in the boiler. - '
33.| The industry shall provide sufficient storage Complied.

collection tank to ensure the collection of
first run off rain water. The industry shall
collect contaminated rain water. and shall
dispose the same to the CETP, after

| confirming to the influent standards of CETP

or treat within the premises, duly
maintaining separate records.

- 34
| by-pass the rainwater collection tank of first

The industry shall provide arrangement to

run off rain water for subsequent water

" | flow.

Provided the first run off rain
water & seepage collection pit
with bypass arrangement and
above ground storage tank
(300 KL). Also maintaining
separate records.

35

The industry shall take measures to prevent
the seepages such as cement concrete
flooring with proper collection system to

‘collect contaminants / spillages in the

relevant areas in the industry premises.

Complied.

36.

The industry shall provide Stack Monitoring
facility as per Emission Regulation part-3

| (ERP-3) norms for all the major stacks of

the industry within a period of two months.

Complied.

7.

The industry shall ensure that the Port hole
and ladder facility for the Stacks is safe to
carry out Stack monitoring. In place of

-monkey ladder, spiral type/scaffold ladder

shall be provided to ensure safety of

‘monitoring personnel within a period of two
months. ‘ :

Complied.

- 38.

The industry shall. maintain records on

source of starting raw materfal /




Intermediates for each product-wise and

the consolidated. records shall be submitted
to R.O., Nalgonda every month along with
invoice copies of the starting raw materials
outsourced.

30,

The industry shall maintain separate energy
meters for recording energy consumption
for air pollution control equipments and
maintain  record . for daily energy
consumption. '

Complied.

40.

The evaporation losses in solvents shall be
controlled by taking all preventive measures
such as circulation of Chilled brine, transfer
of solvents by using pumps instead of
manual handling, closed centrifuges,
providing primary & secondary condensers
to all the reactor vents and all the solvent
storage tanks and keeping solvent storage
in ground storage tanks with closed pipeline
to Reactors. '

Complied.

41.

(a) The industry shall maintain the following

records and the same shall be made
available to the Board Officials during the
inspection. - .

Daily production details. .
Quantity of Effluents generated and
reused.

3. Log Books for pollution control systems.
4. Daily solid waste generated and
disposed '

P

(b)The industry shall submit consolidated
statement of the above on monthly basis to

_the Concerned Regional Office.

The industry “is. maintaining
records. ' :

42.

The industry shall implement the odour
control measures at source of generation
and from ETP and shall ensure to maintain

the same effectively to control odour

During inspection observed
odour nuisance near ZLD |
area & within industry
premises © and also




problems.

observed pungent odour at
production block-H which
is existing towards
Anthmammagudem village.

43,

The industry shall ensure that there shall
not be any change in process technology
and scope of working without prior approval
from the Board.

Directed to comply

44,

As per G.0O.Rt.No0.286, the industry shall
transport the industrial effluents and plying
on the roads is allowed between 6 A.M. to 6
P.M. only.

Directed to comply

45.

The industry shall maintain concreted
internal roads by cleaning regularly to avoid
fugitive emissions due to vehicular
movement.

Complied.

46.

The industry shall comply with the all the
directions issued by the Board from time to
time.

Details mentioned above.

47.

The applicant shall submit Environment
statement in Form V to the Regional office
before 30th September of every year as per
Rule No.14 of E(P) Rules, 1986 &
amendments thereof.

Complied.

48.

The conditions stipulated in this order are
without any prejudice to rights and
contentions of this Board in any Hon'ble
court of Law.

ENVIRON ENGINEER



Item No.17:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

[Through Physical Hearing (Hybrid Option)]

Original Application No. 97 of 2021(SZ)

IN THE MATTER OF:

Ravula Lingaswamy,
Yadadri Bhuvanagiri District and 3 others.

...Applicant(s)
Versus

Union of India,
Rep. by its Secretary to Gowt, .,
MoEF, New Delhi and 5 .rs 3 e

v wd ...Respondent(s)

rs

b@, <’ £
Date of hearing: 28.01. 2025< P 5 .é
W E ey rrimon® (s d
. ‘-‘:‘m \J'j:--"> \'

‘\‘:‘)UVN
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CORAM:

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER
HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. Shivang Singh & Mrs. Mamatha Ralla.

For Respondent(s): Mr. Meyappan represented
Mrs. Me. Sarashwathy for R1.
Mrs. H. Yasmeen Ali for R2, R4 & R5.
Ms. Lavanya represented
Mr. T. Sai Krishnan for R3.

Mr. K.S. Viswanathan, Sr. Adv. for Ré6.
M/s. N. Nathami for CPCB.
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D

ORDER

1. The 6t Respondent has filed a memo dated 17.12.2024,
wherein it is stated that the industry has paid the environmental
compensation in its entirety i.e. Rs.77,70,000/- on 28.02.2024. Further,
the 6th Respondent also has sent a communication to the Telangana
State Pollution Control Board (TGPCB) dated 27.11.2024 stating that
they have complied with the directions issued by the Task- Force and

also reporting the status as on date.

2. It appears that there were about 26 of the directions issued
and the 6t Respondent has stated that they are all complied with.
Unless the TGPCB causes an inspection and files its report, the

compliance as reported by them cannot be verified.

3. Hence, we dlrect the TGPCB to mspect the premises of the
6th Respondent and based on the comphance report, let them verify

and file a detailed report R, ! " “‘ 1

4. The reply of the applicant is taken on record, though they

have not furnished the translated copies.

5. Let the Revenue Department also file a report regarding

any compensation that has been disbursed to the agriculturists.

6. Post the matter on 17.02.2025 for final hearing.

Sd/-
Smt. Justice Pushpa Sathyanarayana, ™M

Sd/-
Dr. Satyagopal Korlapati, EM
0.A. No. 97/2021(SZ),
28th January, 2025. AD.
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